
IN THE CE'1T PJL ADMINISrRATIVE TRIBJNAL 

CUr TACK BENCH :OJrTACK. 

Original Application No.5B of 1996. 

Cuttack,this the 15th day  of March, 1999. 

MAHENDA NArH. 	 ... 	 APPLIC1N1. 

- VerSUS- 

UNION OF INDIA & ORS. 	 RESPONDENTS. 

( FOR INSrPTJCrION$ 

1, 	ether it be referred to the reporters or not? 

2. 	whether it be circulated to all the Benches of the 
Central Administrative Tribunal or not? 	 4 

AI)\JhV 
(G. NARASIiAM) 	 ( CNPH SO'1) 	) 
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CENI' PAr ADMINI sr RAT I VE T RI BUN AL 
CUITACK BENi :CLflTACK. 

Original Application No. 58 of 1996. 

cuttack, 15± day of Mardi, 1999, 

CO RAM: 

rç 	E H ONOU PA BLE MR. S Q'4NATH S OM, VI CE-CHAI RMAN 
AND 

AliE HONOU PABLE MR. G.NA1ASIr4HAM,Ma113ER(JrJDICIAL). 

.. .s 
Maherra Nath,aged aboit 42 years, 
Son Of Late gairagi Math, 
at present workigg as UDC, 
Eastern Rivers DiviSiOn, 
Central 	ter CcinmisSiOn, 
Government of Irkila,Plot No.A-13/14, 
Near sahidnagar,police Station, 
BhUbaneSwar,DiSt..Khurda_4, APPLI cALr. 

By legal Pracc.iticer:  i4r.T.Rath,Advcxate, 

-Versus- 

Union of India represented chraigh its 
Secretry,Minisry of 	t e r Reso...lrces, 
Shram shakti Bhawan,Rafi Marg,New Delhi. 

The Chairman,central 'ater Ccmmissicn, 
Government of India,Sa Bhawafl,R.1(.puram, 
New Delhi-66 

the Superintending Engineer,Hydro1ogicf11 
Observations Cjrcla, Central 	ter Canfrissi on, 
Government of IniiPlat No. 25-R,behind 
Maarshi College of Natural Law, Bhubaneiar-7. 

'he aKeCutive Engineer,Eastern Rivers, 
Division,Central Waer CcirniSsiai, Govt. of 
Inia,Plo No.A-13/14,near Sahidnagar 
Police Station, 3hubaneswar_4. 

RESPONDQS. 

BY legal praCtitior : Mr.B.Dash,Addijonal Standing Cansel 
(Cenral). 
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ORDER 

11R. SOMNAH SOM, cE..a1AI1AN: 

In this Application Under secton 19 of the 

Adminis trative Tribunals lct,1935, the applicant has prays 

for a djrectjcn to the Respond&is to aliy the applicant 

to crcs the EB wef, 1-3-92 in the scale of Rs.1200-2040/-

at the stage after Rs.1560/- with conseientia1 inc rements 

subs equen tly and for payment: of al 1 arrears withina pericd 

to be fixed by the Tribunal. He has also prayed for quashing 

the order a: Annexure/A/l. Before CQnpletibniof pleadings, 

the Original ApPliCatiCfl was amend. and Respondents have 

filed a detailed cainter to the amended o riginal Application 

on 22-2-99. For the p1rpose of deciding the OA,It is not 

necessary to go too much in to the facts of this case, in vii 

of the averrnents made by the Respa1dents,in their ccunter. 

It is only necessary to say that according to the applicant, 

his EB at the stage after Rs.1560/- in the time scale of 

pay of Rs.1200-2040/- fell due on 1-3-1992 and this was not 

all o'i nor any order was passed because of certain proceedings 

1nding against him.It is submitted by Resporrients in para.5,5 

at page-7 of the ccxmter that the case of the applicant for 

crossing the EB in the pre-re vised scale of Rz.1200-2040/- 

w.e,f • 1-3-1992 is being prccessed shortly. In view of this, 

. 	this part of the prayer of the applicant is disposed of with 

a direction to the Respondents todispcse of the case of the 

applicant for Crossing of his EB at the stage after Ps.1560/-

w.e.f. 1-3-1992 within a pericd of 60 days frcrn the date of 

receipt oiE a C ojy of this order. AS regards applicant' s prayer 
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for getting his further increments aft the stage of 

crossing the EB, this will be a1la7ed to the applicant in 

diie course and it is not rEcessary for us to pass any 

further orders in this regard. In vii of this, learned 

Counsel for the applicit does not want to press for 

quashing the rinexure..i/1 and as aichl it is not necessary 

to pass any order in this regard. 

In case, the applicant is a1ljed to cross the 
should be 

EB w.e.f. 1-3-1992, he Z.: entitled to get the arrear payments. 

In vi.z of this, the ResporIents are directed that in case 

the applicant is a11aed to cross the E3 w.e. f. 1-3.-19;2, 

the arrear amcunts due to be paid to the applicant, should be 

paid to the applicant within a perictI of another 60 days 

thereafter. It is also laid dan that in case, the applicant, 

has any grievance with regard to the order of the Respondents, 

with regard to crossing of E13 w.e. f. 1-3-1992,he is free to 

app rotch the Tribunal at the first ins tance. 

2. 	 with th above direction the OA is disposed of 

No cc6ts. 

G. NAAI•1HAiI) 
M13 ER(JUDICIAL) 

J44tWft , 
(soMN A 'ill soM) 
VI CE-L& 

KNM /cii. 


